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INTRODUCTION 
I, the Chairman, Committee on the Welfare of Scbeduled Cutes and 

Scheduled Tribes having been authorised by the CommitlCe to IUbmit the 
Report on their behalf, present this Sixtb Report on Action takeD by the 
Government on the recommendationWbservatioDl contained in the Nintb 
Report (Eleventh Lok Sabha) on the Ministry of Petroleum and Natural 
Gas-Reservation for and Employment of Scbeduled Catel and Scheduled 
Tribes in tngineers India Limited. 

2. The Draft Report was wnsidered and adopted by the Committee at 
their sitting held on 15 September. 1998. 

3. The Report has been divided into the followiD, c:bapten:-
I. Report 

II. RecommendationslOblCrvatioDl wbid! have been accepted by tbe 
Government. 

III. RecommendationslObservations which the Committee do DOt 
desire to pursue in view of GovernmeDt', replies. 

IV. RecommeadationslObservations iD rapcct of wbicb replica of 
Government have not beeD KClCpted by tile Comaaittee and wbida 
require reiteration. 

V. RecommendationslObICrvatioas ia rapcct of wbicb fiaaJ Iq)Iiea of 
Government have not bee. received. 

4. An analysis of the Actioa takca b, Go¥CI'IUDCDt GIl die 
recommendationWbservatioDl contaiaod in the Niath Report (EJeftnda 
1..ok Sabha) of the Committee is JiveD in the Appeadis. It would be 
observed therefrom that out of 8 reco..eDdatio..oblcrvelioal lUCIe in 
the report, 6 rec.ommendatioDl i.e. 75 pcrc::ent have been accepted by 
Government; the Committee do DOt desire to pursue one recommendation 
i.e. 12.5 percent of their total recommendations in view of Government's 
reply; one recommendation i.e. 12.5 percent in respect of which reply of 
the Government bas not been accepted by dae Committee, requires 
reiteration. 

NEWDEUfJ; 
lHcember, 1998 

Agrahayana, 1920 (S) 

(Y) 

KARIYA MUNDA, 
CluliTlflllll. 

Committee 1M ... Welp.. 
0/ SdwtbIW c.a_ 

SdtMIIM Trilla. 



CIIAPTEIlI 
REPORT 

1.1nia Rcport of thc to~ttec on the Wclfare of Scheduled Cuta 
IDd Scheduled Tribca dcaII with tbe action taken by the Government on 
the recommondatioDl contained in their N"mth Rcport (Elevcnth Lot 
Sabba) on tbe MiDiatry of Pctroleum IDd Natural Gu on "Rclervation for 
IDd Employmcnt of Scheduled Cutca IDd Scheduled Tribes in Engineers 
India Limited (ElL)." 

1.2 The Ninth Report was prC.cnted to Lot Sabha on 5th August, 1997. 
It contained cight recommcndatioDl. Repliea of the Government in I'Clpect 
of these recommcndatioDl havc beeD examined and may be catcloriled u 
under:-

(i) RecommcndationalObservatioDl which have been ac:c:cptcd by thc 
Governmcnt (51. NOI. 1, 3, S, 6, 7, 8). 

(ii) RecommcndatioDIIObscrvatioDl which the Committee do Dot 
dcairc to pursuc in thc light of thc replica received from tbe 
Government (51. No.2). 

(iii) RecommendationalOblCrvatioDl replica to which havc not been 
ac:c:epted by thc Committee and need reiteration (51. No.4). 

(iv) RecommcndationalOblCrvatioDl in rcapcct of wbic:b final replica of 
thc GovcrameDt have Dot beeD received (SI. No. Nil). 

1.3 The Committee wiD now deal with thc action taken replica of the 
Governmcnt wbich nced rciteratioD or mcnt commcnD. 

BOARD OF DIRECTORS 

Recommendatloaa (51. No.1, Pue 1.7) 

1.4 Thc Committee bad noted that u per para 2.1 of tbe Brochure on 
Reservation of sea and STI (8tb Edition) broupt out by the Ministry of 
Personnel, Public Grievances IDd PCDlion, there is reservation of IS% IDd 
7.5% for sea and STI in all appoiDtmcnD to Group 'A' poIts filled by 
direct reauitmcnt through nominationladvertiaement. The Committee 
had, therefore, recommcnded that serioUi and viaOroUi efforts mould be 
made by tbc Govcrnment to find out an SOST pel'lOll for appointment in 
the Board of DirectOR. 

1.5 In their reply thc Governmcnt bavc ltated that the policy of the 
Government is to select Directors from ampnpt the persoDl with proYCD 
ability and ,ood record in the fields of Industry, Commerce, 
AdminiitratioD, Fmance, etc. Thc recent (nduatrial Policy Statement bu 
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also re-affirmed the need for making the role of Public Sector Enterprises 
more professional. At the same time, tbe claims of luitable SOST 
candidates who are otherwise competent and have the aecesury 
background in Industry, Commerce, Administration, raoancc, etc., for 
Board level appointments in the Central PSEa are always bein, considered. 
In keeping with tbis policy, and having regard to the recommendations of 
the Committee, it wiD be the Ministry's endeavour in future to appoint at 
least one person belonging to SC/ST as Director on the Board of 
Engineers India Limited. As for tbe adoption of a Policy for enforcement 
of tbe reservation roster to Board level appointments, thil would come 
within tbe purview of the Department of Personnel and Training and 
Department of Public Enterprises. 

Commenll of the Committee 

1.6 The Committee expreu III dlssatWaction with the repl, of the 
Government. The Committee are of the view that the matter .... y be takea 
up wltb the Department of Penonnel and Trainina and Department of 
Public Enterprises and the Committee may be apprised of tbe outcome. 

PROMOTION 

Recommendations (S1. No.4, Para 3.9) 

1.7 The Committee had noted that there had been a shortfan of 2 and 11 
Scheduled Castel in Group 'B' and 'C' and 1 and 9 Scheduled Tribes in 
Group 'A' and 'C' respectively in Engineers India Ltd. (ElL) during 1996. 
The Committee had, therefore, recommended that ElL should clear the 
shortfall in promotion, within a period of three montbs by relaxing the 
minimum qualifying period of service or by increasing zone of 
coDlidcration in respect of SOST employees. 

L8"-The Ministry of Petroleum and Natural Gas in their reply have 
stated that recommendations regarding clearing shortfall in promotioa by 
relaxing the minimum qualifying period of service or by increasing zone of 
consideration in respect of SOST employees is diffac:ult to be implemented 
since it has major repercussions within the company. It may be mentiontd 
that in Promotion Rules for Officers as approved by the Board, Para 15.1 
states the following:-

"Presidential Directive5'Oovernment Orden issued from time to time 
shall be followed 10 far as these are applicable ill the coateD of 
promotion of of6cen belonging to SOST categories. To be eligible for 
consideratioD for promotion, the meritl criteria will be relued ill c:uc 
of SOST officers to the extent that thcIc officers shall have to earn 
not lower tban 'Satisfactory' ('3') 'Overall Ra~Dg' for the minimum 
prescribed aumber of appraisal years specified u the 'Qualifyin, 
Period· ... 
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It means that minimum prescribed number of appraisal yean have to be 
retained. In case of promotion of employeealn Levell to 8, the promotion 
policy in "Vogue since last more than IS yean is u followl: 

Eligible SOST employees who meet the requirement of minimum length 
of service in the ,rade fIXed by Performance Review Committee (PRC) 
and whose ratings in last 3 years are at least 'Good' ('3') arc promoted u 
compared to General Ca~e,ory candidatea who have to meet the 
requirement of merit quotient which is much highcr. Ac:c:ordingly, merit 
portion for SOST categorics is invaribly relaxed in promotioa at all levels 
where reservation orders are applicable. 

Thc backlog rcfcrred to in the report is only notional lince all cligible 
SOST employces havc been ,ctting promoted u per the above policy. 
Relaxing the minimum qualifying period of ICrvice for SOST employees 
beyond the above policy can have serious consequences u much u that 
&orne general category candidates can ,0 to court of law or the Employeel 
Association may thrcaten the prevailin, indUitrial peace in the company. 
Presently, ElL has no pendin, grievances from SCST employees on thil! 
account as the policy has been working satisfactorily. 

Recently. ElL has also received instructions from Ministry of Petroleum 
& Natural Gas vide O.M. No. J-17016/2197-Scr dated 27.8.97 for 
compliance of the latest guidelines of DOP&T (No.360121ll196-Estt. 
(Res.) dated. 22.7.97) in respect of reservation in promotion for SOST 
employees which states that "Henceforth there shall be no separate 
standards of evaluation for candidates of the SOST for promotion and 
assessment of all candidates for this purpose will be with reference to 
uniform standards." 

ElL has been instructed by the Govt. to follow the above ,uidelinel in 
future. 

Comments of the Committee 
1. 9 The CommIttee are not latlsfled with the reply or the Governmeat 

tbat relaxation In minimum quaUfyln, period or .rvlee for SCST 
employees beyond the promotion rules approved by the ElL Board can have 
serious consequences because some leaen! atecory candidates can 10 to 
court or law. The Committee are of the .... that no rule..poUcy can be 
framed In contravention to reservation proYislonl made under the 
Constitution. The Committee are also aware o..t Department of Personnel 
and Tralnln. have Issued lOme latest lui..... which hamper the 
relaxatlonstonceulons provided to SOST catea:ortes.n. Committee have 
taken this matter seriously and are In the procea .. ... tIIese Omce 
Memorandum wltbdrawn by the Department of Penon'" a Tnlalna. The 
Committee, therefore, reiterate Its earlier recommendation .......... that 
In the meantime shortfall In the promotion, which ... In existence Wore 
Issuance of these pldellnes, must be cleared at once .... sp«.'bl eftbr1i. 
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ROSTERS 
Recommendation (SI. No.6, Para 4.8) 

1.10 The Committee had noted that althoguh the Roster Registers were 
being inspected by Chief Liaison Officer on monthly basis yet the same 
were not being inspected by the representative of the Ministry on regular 
intervals. The Committee had, therefore, recommended that the Rosters 
should be properly maintained and checked by t~e representatives of the 
Ministry of Petroleum & Natural Gas at regular intervals. 

1.11 The Government in their reply have stated that the 
recommendation of the Committee with reference to the regular intervals 
inspection of the reservation roster register by the representative of the 
Ministry, has been noted and a specific programme to conduct annual 
inspection of rosters maintained by PSUs will be prepared by the Liaison 
Officer of the Ministry. 

Comments of the Committee 

1.12 The Committee feel that the reply of the Government Is not 
satisfactory. T"e rosters will be meaningless without regular Inspection. The 
Committee would. therefore. like to know ahout specific pro&ramme 
formulated by the Ministry relating to Inspection of rosters. 

TRAINING ABROAD 
Recommendation (SI. No.7, Para 4.11) 

1.13 The Committee had recommended that the Engineers India Limited 
should ensure that an adequate number of Scheduled Castes and 
Scheduled Tribes personnel are deputed for trainingiseminars1oymposilY 
conferences or for other assignments outside the country. The Committee 
had also recommended that the criteria for nomination of executives for 
training seminars etc. abroad should suitably be relaxed to make SOST 
Officers available in large number for such lraininwseminar~ymposia etc. 

1.14 The Government have stated that the Management of ElL has 
taken note of the Committee'S concern in his regard. The number of 
officers being sent on traininwt0nference~eminars .i$ very limited. Most of 
these are generally for presentation of technical pa.pcrs. However. as 
recommended by the Committee endeavour wilt be made to send more SCI 
ST employees for attending seminars and conferences in future. 

Comments of the Committee 

1.15 The Committee are satisfied with the reply of the Government that 
in future endeavour will be made to send more SCST employees for 
attendlnK traioinpmlnarstonferences abroad. However. tbe Committee 
may be apprised of the DlIIIlber of total employees sent on these ass1cnments 
during the period from 1.1.97 to 31.8.98 and number of SCST employees 
among them. 



CHAPTER II 
RECOMMENDATIONSIOBSERV ATIONS WHICH HA VE BEEN 

ACCEPTED BY THE GOVERNMENT 
Recommendation (SI. No.1. Para No. 1.7) 

The Committee note that at present there arc 6 functional Directors 
including C&tMD and one part-time Director in the Ell but none of them 
belongs to SC&'STs. As per para 2.1 of the Brochure on Reservation for 
SCs and STs (8th Edition) brought out by the Minimy of Personnel, 
Public Grievances and Pension, there is reservation of 15°1., and 7.5% for 
SCs and STs in all appointments to Group . A' pusts filled by direct 
recruitment through nominatioMldvertisement. Th~ Committee are of the 
view that wIth concerted efforts, It should not be difficult ror the Ministry to 
nnd oul a meritorious and competent omcer belnnlinl to SOST catelorles 
ror Inclusion In the Board or Directors. The Committee, thererore, 
recommend tha. serious aod vllorous elTorts should be made by the 
Government to Ond out an SOST person for appointment In the Board or 
Directors. 

Reply of the Government 
The policy of the Government is to select Directors from amongst the 

persons with proven ability and good record in the fields of Industry, 
Commerce, Administration, Finance, etc. The recent Industrial Policy 
Statement has also re-affirmed the need for making the role of Public 
Sector Enterprises more professional. At the same time, the claims of 
suitable SOST candidates who arc otherwise competent and have the 
necessary background in Industry, Commerce, Administration, Finance 
etc., for Board level appointments in the Central PSEs arc always being 
considered. In keeping with this policy. and having regard to the 
recommendations of the Committee. it will be the Ministry's endeavour in 
future to appoint at least one person belonging to SOST as Director on 
the Board of Enaineers India Limited. As for the adoption of a Policy for 
enforcement of the reservation roster to Board levcl appointments. this 
would come within the purview of the Department of Personnel and 
Training and Department of Public Enterprises. 

Recommendation (SI. No.3, Para No. 2.18) .. 
The Committee note that Ell is imparting pre-recruitment training to 

Enaineers (on contract) and Draftsmen. On completion of such training. 
Engineers are liven 3 years employment and some of the trained 
Draftsmen are absorbed in the Company on regular basis. The Committee 
further note that 17 Engineers Trainees (on contract) were inducted in Ell 

s 
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during 1996-97 and proposed t~ absorbed ~s. Contract Engineers in 
1997-98 for a further period of 3 years. Similarly. C) (SC-8. SToll 
Draftsmen Trainees were appointed. The Committee also note that 
meritorious SC/ST students studying in 2nd year of Engineering colleges 
and ITls. Draftsmen students arc awarded scholarships and given 
preference against posts advertised by ElL. The Committee appreciates the 
endeavour on the part of ElL for imparting pre-recruitment training and 
scholarships to Sc/ST students and hope that ElL would maintain that 
spirit in future also. However, the Committee desire that Enl:lntocrs (on 
contract) and DraRsmen trained by ElL and SC/sT students of Englneerinl 
colleges and ITIs to whom scholarships bave been provided by ElL should 
Invariably be absorbed/appointed In the Company on regular basis so that 
efTorts made by ElL to train them may not 10 futile. 

Reply of the Government 
In ElL. Engineer Trainees on contract arc given training for one year. 

After completion of their training and satisfactory performance. they may 
be engaged as Engineers-an-Contract for further three years period. 
Engineers-on-contract are mainly being engaged for Construction Division 
for which. due to their fluctuating work needs. regular employment is not 
preferred. However, as and whcn regular vacancies arise. all out 
endeavour shall be made for their regularisation after following the 
requisite procedures. 

As for ElL. SCiST scholarship holders in Engineering and 
Draftsmanship courses. the Company provides them opportunities for skill 
test/interview as well as subsequent absorption of suitable candidates as 
and when vacancies arise. which match their background from time to 
time. As recommended by the Committee now, the Company proposes to 
adopt a more liberal policy for their recruitment in future also. against the 
Company's job requirements. 

Recommendation (SI. No.5. Para No. 4.5) 

The Committee note that a Deputy General Manager has been 
appointed as Chief Liaison Officer who has also been entrusted with other 
liabilities relating to his post, besides looking after the affairs of SCIST 
employees. The Committee further note that an SCiST cell has also been 
set up at Headquarter of ElL in New Delhi under the Control of Chief 
Liaison Officer who is assisted by a Manager (HRD) lind a Senior 
Assistant. The Committee are of the view that It may not be possible for the 
Chief Liaison Omter to do Justlte to SCIST Cell while diSthargina the 
duties of Deputy General Manaler as weD as Chief Liaison Ollker 
simultaneously. Tbe Committee. therefo", rec:ommendthat 8 full-time 
Liaison Omc:er Ibould be appointed so as to ensure proper Implementatlon 
of reservation orden meant for SCtlSTs oIn Enalneers India Limited In 
letter'and spirit. Keeplqln view the mammotb Itrelllth of more than four 
hou .. nd employees It becomes all' the more Important that lbe SCIST Cell 
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be aaalUlt!d ..... adequate staff. The Committee desire lhat necesary steps 
sboald be takeD to Itreqt_ the Cell by induetinl sumclenl stall' so tlult 
the welfare crI SCIST employee could be. properly looked after. 

Reply 01 the Government 
The SCIST Cdl aU along was headed by DGM (HRD) who is also 

Liaison Officer aad aided by Manager (HRD) and a Senior Assi§tant. As 
advised, SCIST Ceu is DOW exclusively headed by a Senior Manager 
(HRD) under lhe overaU supervision of DGM (HRD) with the objcctive 
of strengthening tbe SCIST Cell. 

RecommeadatioD (SI. No.6, Para No. 4.8) 
The Committee notc with concern that although the RO§ter Register are 

being inspected by OIief Uaison Officer on monthly basis yet the same arc 
not inspected by the ~epresentative of the Ministry on regular intervals as 
is evident from the fact that the last inspection took place in May. 1994. 
The Commi&tee would like to emphasize that the roster is the mechanism 
to watch adequate intake of the Scheduled Castes and Scheduled Tribes in 
services. The Roster as a matter of fact is a mirror of an institute and 
should reflect a clear picture. The Rosters should, therefore, be properly 
maiotaioed aDd dMQed by the representatives of the Ministry of Petrelea. 
&: Natural Gas at recular ioterYals. A certificate In token of bninc c_kftf 
the roster should also be recorded in the register. Tbe Committee allO 
desire tbat If any lrreplarlty II found In the mainten.ce of tbe rosten 
strict actloa sbould be takea aplnst the coacerned omcen responsible for 
sucb lapses. 

Reply of tbe Government 
The recommendation of tbe Committee with reference 10 the regular 

intervals inspection of the reservation roster register by the representative 
of tbe Ministry, bas been noted and a specific programme to conduct 
annual inspection of rosters maintained by PSUs will be prepared by thc 
Liaison Officer of the Ministry. 

RecollUlleDdatioa (SI. No.7, Para No. 4.11) 

The Committee are unhappy to note tbat out of 54 employee. sent 
abroad during the years 1994, 1995 and 1996 to participate in training! 
seminar/symposia etc., only two employees belonging to Scheduled Castes 
were sent abroad in the year 1994. The reasons adduced by the Company 
for such a low representation of SCST employees in these training! 
seminars etc. abroad arc not satisfactory. The Committee feel that sincere 
efforts have not been made by Engineers India Limited in making SCIST 
employees avaUable for .uch assignments abroad. The Committee, 
Cberctore t ........, ............. abat the Eqlneen J ..... Uadted should 
......... that _ ............... her of Sdledulecl Cutes and Scheduled Tribes 
......... are .......... In IUdl a me ... that a Jarae aumber or tllele 
employees are deputed for tI'IIIIlIqIlenlInanIl)'tllposIaIconfereoces or for 
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other auianmentl outllde the country. The Committee, therefore, further 
recommend that the crlteria for nomination of executives fOl' tralDlD& 
lemlaan etc. abroad mould IUltably be relaxed to make SC'ST 0ftIcen 
available ID larJe Dumber for luch tnlnIDl"semIDanilymposla ele. 

Repl, 01 tbe Government 

The Management of ElL bas taken note of the Committee's concern in 
this regard. The number of officers being sent on training/conferences! 
seminars are very limited. MOlt of these are ,enerally for presentatioD of 
technical paperl authored by them. However. as recommended by the 
Committee endeavour wiD be made to send more SCIST employees for 
attending seminars and conferences in future. 

RecommeDdatioD (SI. No.8, Pan No. 4.15) 

The Committee note that for redressal of grievances/complaints relating 
to non-promotion. a Representation Review Committee (RRC) has been 
set-up consist in, of Chairman and Manaaing Director and Head of 
Divisions. The Committee further note that it only examines the 
representation relating to promotional affain and the recommendations of 
RRC are submitted to the Management for consideration and replied 
accordingly. The Committee also note that records of complaints/ 
grievances against non-promotion is maintained for all employees including 
SClST a1on,with statUi of their disposal. The Committee are happy to 
note tbat better care has been taken in case of any complaint relating to 
non-promotion. The Committee, bowever, are of the view that If aDy semor 
SClST oftlcer II Dot avaDable for IocludlD. ID the RRC, a Juolor deer 
may be IDcluded as a co-opted member. The Committee also desire that • 
separate recllter Ibould be maintained exclusively for the complalDlII 
Irlevances or SCIST employees irrespective of the Dature or the complalot. 

Reply or the Government 

RecommendatioD of tbe Committee reprding nomination of SCIST 
officer on the RRC shan be implemented in future. 

As for starting a separate register for complaints/grievances regarding 
promotions, postinp. transfers and pay etc., received from SCIST 
employees is concerned, it wiD be maintained separately 10 U to pay 
undivided attention to tbeir grievances. 



CHAPTER III 
RECOMMENDATIONS/OBSERVATIONS WHICH THE 

COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 
GOVERNMENT REPLIES 

Recommendation (SI. No.2 Para No. 2.14) 
The Committee note that despite marathon Special Recruitment 

Drives and Walk-in-interviews launched by Engineers India Limited in 
the areas of SCIST concentration during the last four years 6 vacancies 
of Scheduled Castes and 10 of Schcduled Tribes in Group 'A', 1 
vacancy of SC and 2 of ST in Group 'B' and 12 vacancies of ST in 
Group 'C' were carried forward during the year 1996. The Committcc 
also note with concern that in Group 'A' (as a whole) the reduction in 
percentage of shortfall in respect of SC and ST categories was 
negligible. As regards Scheduled Castes category in Group 'B' the 
percentage of shortfall as on 1.1. 97 was 0.87% and in Schedulcd Tribes 
category it remained around 6% during the last four ycars without any 
significant change. Similarly, in Group 'C' the percentage of shortfall in 
Scheduled Tribe category, shows declining trend of one per cent only. 
The plea of the Ministry of Petroleum and Natural Gas that Engineers 
India Limited is a hi-tech design Engineering Consultancy Organisation 
which is officer oriented and constitute nearly 80% of its workforce as 
executives because of which availability of well qualified and well 
trained SCIST candidates for specialised jobs is very limited is not 
convincing to the Committee. The Committee, therefore, recommend that 
besides lauocblna Spedal Recruitment Drlve5IWalk-ln-lntervlews etc. 
viaorous .orta mould be made by En&ineen India Limited to wipe out 
the shortraU expeditiously as auured by the representativCl or the 
Ministry or Petroleum and Natunl Gu. 

Reply or the Government 
Out of the carried forward vacancies of the year 1996:-

(i) For Gr, 'A' posts, against the backlog of 6 SCs and 10 STs, 
the posts have already been filled except 1 SC position, for 
which the offer of appointment has been issued but the 
candidate is yet to join, 

(ii) Bac::kl08 in Gr. 'B' has also been cleared. 
(iii) In Gr. 'C' out of 12 ST backlog positions, 9 positions have 

been filled up, leaving-up only 3 positions. Although 

9 
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tremendous difficulties arc being faced to find suitable ST 
candidates. vigorous efforts arc still on to fill up the balance 3 
positions. 

In this regard. the company hal once again reiterated ill firm 
determination to continue its sincere efforts to rcduc:clwipe out the 
shone.1I with it. extra efforts from time to time besides launchin, Special 
Recruitment DrivclWalk-in-lntcrvicws for backlog positions in future. 



CIIAPTER IV 
RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 

WIIICI I REPLIES OF THE GOVERNMENT HAVE NOT BEEN 
ACCEPTED BY THE COMMITTEE AND WHIOI REQUmE 

REITERATION 

R~mmendalion (SI. No.4, Pan No.3.') 
The Committee note that there has been a shortfall of 2 and 11 

Scheduled Castes in Group 'B' and 'C' and 1 and 9 Scheduled Tribes in 
Group' A' and 'C' respectively in ElL durinl 1996. The usual pica of non-
availability of eligible Sc/sT employees for considcratioll for promotion 
adduced by ElL is not at all eonvinciRI. The Committee claire tbat ElL 
should clear the shortfall in promotion, witbin a period of dan:c aaoatbl by 
relaxing the minimum qualifying period of service or by iacrcasin& zoac of 
consideration in respect of Sc/sT employee •. 

R~p11 or tbe GOftrIlIIIaII 

Recommendations rClardin, clearing shortfaD in promotion by relaxin, 
the minimum qualifying period of service or by inc:rcuinl zone of 
consideration in respect of Sc/sT employee. is difficult to be implemented 
since it has major repercussions within the company. It may be mentioned 
that in Promotion Rules for Officers as approved by the Board, Para IS.1 
states the following: 

"Prcsidential DirectivcslGovernment Orders issuc:d from time to 
time shall be followed so far as these: are applicable in tbe: context 
of promotion of officers belonlinl to SCIST eatclone.. To be 
eligible for consideration for promotion, the merit criteria will be 
relaxed in case of Sc/sT officers to tbe extent tbat tbCIe officers 
shall have to earn Dot lower than 'Satiafactory' ('3') 'OwrraU 
Ratin,' for the minimum prescribed number of appraiul yean 
specified as the 'Oualifyina Period·." 

It means that minimum prescribed number of appraisal Ycall bavc to be 
retained. 

In case of promotioa of employccs in Levels 1 to I, the promotion 
policy in vogue since last more thall IS yea... is u follows: 

EliJible SCIST employees who meet the requirement of minimum Ien,tb 
of service in the srade fIXed by Performance Review Committcc (PRC) 
and wbose ratings in last 3 years are atleast 'Good' ('3') are promoted II 
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compared to General Category candidates wbo bave to meet the 
requirement of merit quotient which is much higher. Accordinsly, merit 
portion for SCIST categories is invariably relaxed in promotion at aU levels 
where reservation orders are applicable. 

The backlog referred to in the report is only notional since aD eliJible 
SCIST employees have been getting promoted u per the above policy. 

Relaxing the minimum qualifying period of service for SCIST employeea 
beyond the above policy can have serious consequences u much u that 
some general category candidates can go to court of law or the Employeea 
Association may threaten the prevailing industrial peace in the company. 

Presently. ElL has no pending grievance from SCIST employees on this 
account as the policy has been working satisfactorily. 

Recently. ElL has also received instructions from Ministry of Petroleum 
& Natural Gas vide O.M. No. J-17016121'97-Scr dated 27.8.97 for 
compliance of the latest guidelines of DOP&T (No. 3601212l196-Estt. 
(Res) dated 22.7.97) in respect of reservation in promotion for SCIST 
employees which states that "Henceforth there shall be DO separate 
standards of evaluation for candidates of the SCIST for promotion and 
assessment of all candidates for this purpose will be witb reference to 
uniform standards." 

ElL has been instructed by the Govt. to follow the above guidelines in 
future. 

Comments or the Committee 
Please see para 1.9 of Chapter-I of the Report. 



CHAPTER V 
RECOMMENDATIONS/OBSERVATIONS IN RESPECf OF WHICH 
FINAL REPLIES OF TIlE GOVERNMENT HAVE NOT B!EN 

RECEIVED 

NEwDELHJ; 
December, 1998 

Agrahayana, 1920(5) 

-NIL-

13 

KARIYA MUNDA 
. Clulimum, 

Commintt 011 the We/fMe 0/ 

SCMduled Quia tIIId 
ScJwJuled Tribu. 



APPENDIX 

(Vide para 4 of the Introduction) 

Analysis of the Action Taken by the Government on recommendations 
contained in the 9th Report (Eleventh Lok Sabha) of the Committee on 
the Welfare of Scheduled Caste. and Scheduled Tribes: 

1. Total Number of Recommendationa 

2. RecommendationsiObservations which have been 
accepted by tbe Government (vide recommendation 
SI. No. I, 3, S, 6, 7 and 8) 

3. 

Number 

Percentage to Total 

Recommendations/Observations 
Commiltee do not disire to pursue 
Government replies 
(vide recommendation SI. No 2) 

Number 
Percentage to Total 

which the 
in view of the 

4. Recommendations/Observations in respect of which 
replies of the Government have not been aa:cpted by 
the Committee and which require reiteration 
(vide recommendation 51. No 4) 

Number 
Percentale to Total 

5. RecommendatiollllObscrvations in respect of which 
final replica of the Government have not been 
received 
(vide recommendation 51. No. NIL) 

Number 
Percentage to Total 

14 

8 

6 
75% 

1 
12.5% 

1 
12.5 

NIL 
NIL 
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